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Act Nn Il of 1948

[PassED BY. m DomNtoN LEGISLATURE]
(Beceived the assent of the Governor General on the 5th January I1948)
L]
An Act to repeal or amend certain enactments.

HEREAS it is expedient that the enactments specified in the Schedule
which are spent or have otherwise become unnecessary, or have ceased to

be in force otherwise than by expre‘:\ed specific repeal, should he expressly and
speoeifically repealed ;

AXD WHEREAS it is expedient’ that certain formal amendments shonld be made
in the Indian Income.tax Act, 1922 (XTI of 1922) :
Tt is hereby enacted as follows :—

1. Short title—This Act may he called the Repealing and Amending Act, 1947

2. Ropeal of certain enactments.—The enactments specified in the Schedule
are hereby repealed to the extent mentioned in the fourth column thereof.

3. Savings.—The repeal by this Act of any enactment shall not affect any
other enactment in whisch such enactment has been applied, incorporated or referred
to ;

and this Act shall not affect the vahdlty, invalidity, effect or consequences -of

- anything already done or suffered or any right, title, obligation or liability acquired,

acrued or-incurred, or any remedy or proceeding in respect thereof, or any release

or discharge of or from any debt, penalty, obligation, liability, claim or demand
or any indemnity already granted, or the proof of any past act or thing ;

nor shall this Act affect any principle or rule of law, or established jurisdiction,
form or course of pleading, practice or procedure or ex:stmg usage, custom, pri-
vilege, restriction, exemption, office or appoin ntment, notwithstanding that they
respactively may have been in any manner aﬁirmed recognised or derived by, in
or from any engctment hereby repealed ;

nor sh&ﬂ the repeal by this Act of any enactment revive or restore any juris-
‘diotion, office, eustom, liability, right, title, pr;wlege restriction, exemption, usage,
praotxce, procedure or other matter or thing not now existing or in force, or any pro-

vision of the Letters Patent of any High Court which under any such enactment
ceased to have effect.

4. Amendment of seotlon 10 of Act X1 of 1922 In sectlon 10 of the Ind ian

Income-tax Act, 1922 —

(@} in clause (b) of the proviso to clause (vi) Gf sub-section (2) for the words,
brackets and letter ‘“‘clause (a) of” the words, bmcketq and letter “clause (b) of”
shall be substituted ; and o

(b) in sub-section- (£) for the word, brackets and _ﬁgure ‘clause (xit)”, wherevec
they occur, the word, brackets and ﬁgure “clause (» v)” shall be submtuted
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Repealing and Amending ' [aor 1L *®
)&\ Acts of the Central Indian Legislature.— contd.
1939 XX The Defence of India -Act, 1939 The whole

\ .
1940 T \ The Royal Indisn Navy (Extension of Ser- The whole
\  wvice) Act, 1940

1940 VIO The Reserve Bank of India (Closing of Annual The whole
\ Accounts) Act, 1940 ’

1040 X XXVII \l‘he War Donations and Investments (Com- The whole
‘panies) Act, 1940 :

1942 1 Tl\le Workmen’s Compensation (Amendment) The whole
Act, 1942

19042 II The\Indian Merchant Shipping (Amendment) The whole
Adt, 1942

1942 1Y The izpdus Vessels (Amendment) Act, 1942 The whole

1942 IV The Ir\dla.n Medical Council (Amendment) The whole
Act, 1942

1942 V The Indx‘a.n Boilers (Amendment) Act, 1942 The whole

1942 VI The Coffée Market Expansion Act, 1942 Section 50

1942 VIIX The Indla,n Penal Code (Amendment) Aect, The whole
1942 y

1942 IX The CottoA Ginning and Pressing Factories The whole
(Amendment) Act, 1942

1942 XTI The Protectwe Duties Continuation . Act, The whols
1942 !

042 XV The cantonme{ips (Amendment) Act, 1942  The whole

1942 XVI The Indian L:mxtatlon (Amendment) Act, The whole
1942 ‘

1942 XvIin The Indian Compames (Amendment) Act, The whole
1942

1942 XX The4 Motor Velii_cles (Amendment) Act, The whole
1042 ‘ N

1942 XX7Y Tho Indian Compames (Second Amendment) The whole

Act, 1942

1942 XXT The Indian Rubber Control
Ameadment ) Act 194

(Temporary The whole

1942 XXIn The Code of Civil Procedure (Amendment) The whole
Act, 1942

1942 XXIV The Code of Civil Procedure (Second Amend- The whole

. ment) Act, 1942 )

"942° XXV The Repesling and Amending Act, 1042 The whole

1943 T The Motor Vchicles (Amerdment) Act, The whole

. ) 1943 -

1942 i1 - The Goverrmert Savings Banks (Awmend. The whale
roent)-Ast, 2045

1643 111 The Indian Railways (Amendment) Act, The whole
]J*l)

1643 IV The Al h
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Repealing and Amending

The Indian Penel Code (Amendment) Act,

The InWisn Army and Air Force (Military
Prisons and Detention Barracks) Act, 1943
The Trade Marks (Amendment) Act, 1843

The Musl Personal Law . (Shariat) Appli-
cation (Amendment) Act, 1943

The Indion'Boilers (Amendment) Act, 1943

The Mines i\latemity Benefit (Amendiment)
Act, 1943 \

The Motor Vxhjcles (Drivers) Amendment
Act, 1943 \

The Agricultu.ral Produce (Grading and Mar-
king) Amendment Act, 1943

The Indian Army. and Indian Air Force
(Amendment) Agt, 1943

The Reciprocity YAmendment) Act, 1943

The Delhi University (Amendment) Act,
1943

The Victoria Memon} 1 (Amendment) Act,
The Criminal Procedute (Amendment) Act,
1943 Y

The Code of Criminal'lil{ocedure (Amend-
ment) Act, 1943 kY

The Code of Criminal Prg)gedure (Second
Amendment) Act, 1943 \

The Indian Tea Control (Ségond Amend-
ment) Act, 1943 \

The Indian Compénies (Amendment) Act,
1043

The Central Exciso and Salt Act; 1944

\

The Coffee Market Expansion (Arxdend e:.1)
Act, 1944

The Coal Mines Safety (Stowing) ‘Amend-
mont  Act, 1944 \

The Indian Companies (Amendmen‘is) Act,
1944 3

The Indian Airverafy (Amendment) V"\_Act,'

1944

° L
The Transfer of Property (Amendment) &?1’,
1944 i 4

The Insurance (Amendment) Act, 1944

_The Cantonments (Amendment} Act, 1914‘

The Indian Merchant Shipving (Amend: H

1138

)

The Tndian Income-tax (Amendment) Act,’ The whole

1944
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Acts of the Central Legislature—contd.
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Repealing and Amending faor 1}
- Aets of the Central Legc'sla!wre—-conold.
1044 \‘a\ X111 The Protective Duties Contmua.tlon Aot, The whole
i K 1944
1044 XV The Indian Patents and Designs (Tempo- The whole
R rary Amendment) Act, 1944
1944 XVI The Coffee Market Expansion (Second The whole
g Amendment) Act, 1944 ’
1044 XVII The Delhi Joint Water .and Bewage Board The whole K
- (Amendment) Act, 1944
19456 Y N The. Tndien Tea Control (Amendment) Act, The whole
: 1946
10456 II % The Code of Criminal Procedure (Amend- The whole ‘
Y ment) Act, 1945 1
: 1045 IV " The Indian Companies (Amendment) Act, The whole T\
1946
: 1046 V ‘The Indian Merchandise Marks (Amend- The Wwhole
ment) Supplementary Act, 1945
1045 VI ’}i\le Repealing and Amending Act, 1945 The whole
1945 VII The Indian Army (Amendment) Act, 1945 The whole
1946 VIII Th\ India,»n Air Force (Amendment) Act, The whole
% 19456 IX : The ‘i‘ndjan Patents and Designs (Amend- The whole
; ment) Act, 1945 ]
1048 X The Mmes Maternity Benefit (Amendment). The whole
: . : Act, 1'9 b5 ) .
1 1045 X1 The Aligarh Muslim University (Amend- The whole i
= ment) Act, 1945. -
\ —— et .
Ordinaces hzade by the Governor General
19040 II The Natxonal Service (Technicsl) Personnel The whole -
o Ordinance, 1\940 :
1940 VIIL The Civic Guai'ds Ordinancé, 1940 The whole
1942 X The Civil Pxoneer Foroe Ordinance, 1942 The whole :
3 1942 XIII The Women’s A\xxxhary Corpe Ordinance, The whole
. 1942 - ‘ .
1042 XV The Prisoners (Amendment) Ordinance, The whole- "
1942 -
1942 XXII The Deputy Comm&nder-m-Chlef (Powers) The whole j
. Ordinence, 1942 % .
1942 XXXIJIII The Civil Services (Condmons of Service) The whole {
Ordinance, 1942 %
1942 LIIX The Railways (Employment of Military The whele
: Pergonnel) Ordmance,\1942 . ‘
; 1942 LVI The Allied Forces Ordinance, 1942 The. whole
r 1942 LVII The Allied Forces (United St&tes of America) The whole’ i
Ordinance, 1942 ;
1942 LXII _The Indian Legislature (Prevenhon of Die-  The whole :
qualification) Ordinance, 1942
o 1043 1 The Enemy Agents Ordmanco, 1943 The whole
) 1943 VI The Indian Standard Time (Interpretatlon The whole
. of References) Ordinance, 1943 »_,
1048 XTIX The Essential Services (Telezwhom T‘mplov- The whole
eas) Ordinence, 1048 ) :
1842 XVIT Royal Tndian Navy (j_’mwf.x'-s;__ of Com- ‘The whole \
1048 - X : T co, 1049 Fhe whole l
19048 X XTI urui (Wer De- The whals
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Repealing and Amending

\ Ordinances made by the Governor General-—contd.

o

’L\txe Discipline of Seamen Ordinance, 1943

The Allied Forces (Exemption from I.ocal
axation) Ordinance, 1943

The\Factories (Control of Dismantling ) Or-
dinance, 1943

The Military Stores (Unlawful Possessmn)
Ordmance 1943

The H arding and Profiteering Prevention
Ordingnee, 1943

The Sughr (Temporary Excise Duty) Qrdi-
nance,} 1943

The ‘\’hhﬁary Safety (Powers of Detention)
Ordmance, 1944

The Servw\e in Ships (Reguisition) Ordinance,
1944

The Indiaxf‘ Army (Second Amendment) Or.
dinance, 1944

The Defence| of India (Second Amendment)
Ordina,nce,\1944

The Sugar (Temporary Excise Duty) Ordi-
nance, 19443

The Factories ( ontrol of Dlsmanthng)
Amendment Qrdinance, 19456 :

The National Seogvice (Buropean British

Subjects) Wmendment Ordinance,
1945 '

The Delhi Rent Cdutrol (Amendment) Ordi-
nance, 1945 .

The Military Safety\ (Powers of Detention)
Amendment Ordm@nce, 1945

The Essential Servicgs (Dibru Sadiya and
Colliery  Branch Railways) Ordinance,,
1945 ;}

The Indian Income:ta a(Amendment) Or-
dinance, 1948 3

The Provincial Debt Laws (Temporary Va-
lidation) Ordinance, 1945

" The Criminal Law (1943 mendment) Am-.

ending Ordinance, 1945

The Criminal Law (1944 ) mendment) Am-
ending Ordinance, 1045

The Income-tax and Excess Profits Tax
(Validity of Notices) Abendment Ordi-
nance, 1345

The Mines (Amendment) (\Qrdmance, 19456

The Explosives (Amendmenf) Ordinance,
1945

\
The Excess Profits Tax (Amexid‘ment) Ordi-
nance, 1945

"I'he Refugee Camps Ordinance, TQ%

The Crinvinal Law (1943 ‘\lut‘)ihgem)Secoml
Amending Ordinande, 1945

The Defence of India (Amenchnent)\f)rdin ance,
160445
Phe Civil Pmu"-’: For oe {Ax 10u(inm§x(; Ordi-
BANLL, 4
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Ordinances made by the Qovernor General—concld.

19456 XXXV The Defence of India(Third Amendment) Or- The whole
dindncee, 1945

1945 XXXVI The Akmed Forces (Special Powers) Amend- The whole
¢ . ment \Ordinance, 19456

1945 XXXVIL The9 In*an Army (Amendment) Ordinance, The whole
1045

- 1945 XXXVIII The Natlonal Service (European British The whole
. Subjecty) Amendment Ordinsnce, 1945

1945 XXXIX The Bills o; ‘gj‘cchange Ordinance, 1945 The whole
1945 XLI  The War Injyries (Compensation Insurance) The whole
‘ Aimmendmen¥ Ordinance, 1945 _ : £
1045 XLII The Indian Argay and Indian Air Force The whola
% {Amendment}, Ordinence, 19456 )
3 1045 XIIII  The Hoarding and Profiteering Prevention The whole

(Amendment) Qrdinance, 19465 )
1946 XLIV - TheDefence of India Reserve (Disbandment) The whole
_ Ordinance, 1945
1946 XLV " The Defenge of India (Fourth Amendment) The whole
’ _ Ordinance, 1945 \
1945 XLVIH Tho Indisn Anny (Sebond Amendment (Ordi- The whols
nance, 1946 Y

T i T

e acens

y

.. 1946 XI The Defence of Indis) (Amendment, (Otdx- The whole
. nance 1946 : .
gz 1946 XIL The Defence of India {(3econd Amendment) 'I.‘he whole i
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